
 

 

Government of India 

Ministry of Consumer Affairs, Food and Public Distribution 

Department of Consumer Affairs 
 

LOK SABHA 

UNSTARRED QUESTION NO. 4598 

TO BE ANSWERED ON 30.03.2022 
 

 

CHARGING SERVICE TAX IN RESTAURANTS 

 

4598. SHRI KIRTI VARDHAN SINGH:  

 

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION miHkksDrk ekeys] [kk| vkSj lkoZtfud forj.k ea=h be pleased to state:  

 

(a)  whether the Ministry is aware of the fact that several restaurants in Connaught Place area in Delhi are 

charging service tax on the bills generated for dining in the restaurant on the pretext that they have 

made a reference of it on the notice board at the entrance regarding the same;  

(b)  if so, the action being contemplated to stop this malpractice by the restaurants;  

(c) whether the Ministry has received any complaints regarding this matter; and  

(d) if so, the punitive action taken by the Government, State-wise and city-wise? 

 

 

ANSWER 
 

miHkksDrk ekeys] [kk| vkSj lkoZtfud forj.k jkT; ea=h  

(श्री अश्विनी कुमार चौबे) 
 

THE MINISTER OF STATE  

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 

(SHRI ASHWINI KUMAR CHOUBEY) 

 
(a) to (d) : Department of Revenue has informed that, at present, Service Tax is not leviable on bills 

generated in restaurants. No such complaints of charging of service tax on the bills generated for dining 

in the restaurants in Connaught Place area in Delhi have been received.  Further, with the launch of Goods 

& Service Tax (GST) w.e.f 01.07.2017, service tax has been subsumed under GST. 
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